
(8) Eeport o< the TtrUI Com- 
miifiion on tbc continuance of pro­
tection to the Hydroqulnone In­
dustry. IPUu^ la the Library.
See No. 8—213/55.]

<7) Mlniftry of Commerce and 
Industry Reiolution No. B ( Z ) T B /

/̂ ated the Uth June. I05r 
{Placed in the Ubrary. See No.
S—213/59.1

( 8) Report of the Tarlflf Oom- 
million on the? continuance of pro­
tection to the Soda Ash Industry.
1955 (Placed tn the Ubrary.
See No. S-~2U/55.]

(9) Ministry of Commerce and 
Induttry Resolution No 8(7) TB/
54, dated the 25th June. nS5.
[Placed In the Library. See 
No. S—214/55.1

( 10 ) Two Ministry of Commerce 
and Industry NaUAcationi No.
H< 01*3/54, dated the 25th Ju ia ,
1955. [Placed in the Library.
See No. S-214/55.1

(U ) Report of the TarlfT Ccmmls- 
slon on the continuance of pro­
tection to the Titanium Dioxide 
Industry, 1955. [Placed in the 
Library. See No. S— 215/55.]

(12) Ministry of Conrunerc« and 
Industry Resolution No. 8(1)-TB/
55, dated the 2nd July, 1955.
(Placed In the Ubrary. See
No. S—215/5.1

(13) Ministry of Commerce and 
*nau¥iry Notlftcation No. 8(l>Tto/
55, dated the 2nd July. 1955.
(P!aci»<i In Ubrary. See
No. S-218/53 ]
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ber*' BilU.

COMMITTEE ON PRIVATE MEM­
BERS' B ILW  AND RESCLimONS

Paxats«TATtoN OF TMianmi Ro *ort

Shri Altrltar (North Satara). 1 beg 
to present the Thirtieth Report of the 
Committee on Private Members' Billj 
and ResoluUona recarding certain

CORRECTION OF ANSWEK TO 
STARRED QUESTION

The Deputy Minister of Communi- 
cafions (Shri Raj Bahadur): With your 
permission. Sir. I wish to correct ^  
unfortunate error which occurred in 
my reoly to a supplementary question 
by Shri H. N. Mukerjee on SUrred 
C^sUon No. 2684 by Shri K. K. Basu. 
on the 28th AprU 1955 during the 
Budget Session of Lok Sabha. In reply 
to a supplementary question by Shri 
Mukerjee I had sUted that the air­
craft by which the Prime Minister 
travelled from Delhi to Bandung carried 
a radio officer. The correct position is 
that the aircraft did not carry a radio 
officer on Its outward flight from 
Delhi to Bandung, but on lu return 
flight from Bandung to Delhi the air­
craft did Include a separate radio 
officer among Its crew. I may also 
add that a general exemption has 
t>een granted to the A ir India Iijtema- 
tlonal from carrying a separate radio 
officer on scheduled services on certain 
speclfled routes where the air-to-ground 
communications can be satisfactorily 
carried out by pilot-operated radio 
telephones. I am acrry 1 could 
not catch the real Import of the question 
and did not make the position 
quite clear at that time, for whidi I 
owe an apology to you and to the 
Sabha.

Shri Karoatb (Hoshangabad); Is 
giving an answer and then a subse­
quent correction to It going to be a 
daily feature In this House? Yester­
day we had a similar thing. Wliy 
should wrong answers be given at all?

Mr. Depaty-Speaker: I am asking the 
hon. Member himself to answer IL 
Occasionally Xt\U thing occurs and 
it U corrected.

Shri Kamath: But It occurs daily. 
This might have t>e^ dene next 
Monday.

Mr Depniy-Speaker: Then, may I flat 
h particular day in the week f^r this?




